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(b) In 98 cases compensation has
been paid by the State Government.
The remaining 613 cases are still pend-
.ing, but the State Government is being
veminded from time to time to
expedlte the disposal of these cases.
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The Minister of Home Aftairs and
‘States (Dr. Katju): (a) and (b). Pro-
grammes for the welfare of scheduled
‘iribes and development of scheduled
‘tracts are included in the respective
‘plans of the State Governments. The
provision for this purpcse under the
Five Year Plan amounts to about
Rs. 10 crores. In addition to this pro-
vision. the Central Government s
-directly financing the development pro
gramme of the North East Frontler
Agency. which is estimated to cost
Rs. 3 crores in the plan period.

ARCRAEOLOGICAL RESEARCR DEPART-

338, 8hrl Sivamurtbi Swami; (a)
“Will the Minister of Edacetion be
‘pleased to state whether Karnatak
University Senate has requested the
-Government of India for grants to
open archaeological (research) depart-
ment in the University ?

" (b) If so, what steps Government
Ttave taken in this respect?

(c) Has any officer or expert been
nppomted to enquire into this mat-
ter?

(d) If so, what is the result of his
enquiry”?

(e) What overall grent i belng
gtven from the Centr % to the Ksroa-
-tek University yearly
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The Misister of Edocestiop
Natoral Resources and Soientifie lo
search (Maanlana Azad): (a) No.

(b) to (d). Do not arise.

(e) The Central Government are not
responslble for grants to the Karnatak
University. However. the question of
financlal assistance to Unlversities
established by State Governments as
part of the Five Year Plan for the
development of Higher Education {8 at
present under consideration.

AovisoRY BOARD ON SociAL WELFARE

339. Shrl S. N. Das: Will the Minis-
ter of Education be pleased to state:

(a) the important recommenda-
tions of the Adviscry Board on Social
Welfare that have been accepted
nng given effect to by Govemment;
and - :

(b) the recommendations that have
been accepted but not put into opera-
tioy so far?

The Minister of Zdacatton and
Natural Resources and Scleatiic Be-
searcb (Maulana Asad): (a) A state-
ment Is laid on the Table of the House,
[See Appendix V, annexure No, 39.)

(b) There was only one recom-
mendation for the acceptance of the
Government of India, which is under
consideration.

CrRIMINAL CasPE IN TRIPURA

340. Sbri Biren Datt: Will the
Minister of States be pleased to state:

{a) whether a huge number of cri-
minal cases have recently been taken
cognizance of by the Police in Trt-
pura:

(b) whether the cases are properly
eonducted or aot;

(c) if the answer to part (a) above
be in the affirmative, how many cases
have led to punishment since 1851:

{d) whether there are cases in
which undertrials have been kept fn
prison for more than two years; and

(e) what is the number of asuch
cases referred to in part (d) above?

e Miaister e Afaira and
Sllles (Dr. Kl“ﬂ) (n) The number of
Crimina) cases taken cognizance of by
the %ollce in Trlpura durln )95! and
the first half of 1952 is 20!

(b) Yes.

(c) Of the total numher of cases
regtstered, 542 cases were





